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supporting staff of their respective CGITs.
The Ministry of Labour renders them all
possible assistance to recruit the staff. It has
been observed that the Local Employment
Exchange or the Staff Selection Commission
from which a Panel of names for the
supporting staff such as Daftry, LDC, PA etc.
have to be obtained, are not in a position to
send the panel of names in time, as a result of
which there are delays in recruitment of the
supporting staff by the Presiding Officers.
The Ministry also takes up the matter with
the concerned authorities whenever requests
are received from the Presiding Officers to
render them assistance in recruiting the
supporting staff.

Houses Constructed in Sainik Farm Areas

*471. SHRI AMAR SINGH: Will the
Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) the number of houses constructed in
the Sainik Farm areas in New Delhi, which
is an unauthorised colony;

(b) whether Government propose to
regularise it on payment of heavy penalty;
and

(¢c) if so, the names of other
unauthorised colonies which are to be
regularised on the same pattern?

THE MINISTER OF URBAN AFFAIRS
AND EMPLOYMENT (SHRI RAM
JETHMALANI): (a) Government of
National Capital Territory of Delhi has
reported that in April, 1996 there were 777
built-up structures in the Sainik Farm area.

(b) and (c) Government is already seized of
the matter of regularisation of unauthorised
colonies in Delhi, including Sainik Farm. The
Government had set up a High Powered
Committee to go into the issue of
regularisation of unauthorised colonies in
Delhi. The committee recommended that
Sainik Farm colony should not be
regularised.  Different norms  for
regularisation of colonies will
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have to be adopted depending upon the status
of land regarding ownership and land-use as
per Delhi Master plan. The Hon'ble High
Court of Delhi has restrained the Government
from regularising any unauthorised colony in
Delhi till further orders. Policy on the issue of
regularisation of colonies like. Sainik Farms is
yet to be finalised and will be subject to the
orders of the Hon'ble High Court of Delhi.
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Survey of loss making PSUs rationalisation of Mmanpower,

*473. SHRI RAJNATH SINGH
SURYA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether any survey of loss making
PSUs been done for the years 1996-97
and 1997-98;

(b) if so, the names thereof and the
extent of losses incurred by top ten PSUs
during these years (sector-wise); and

(c) the steps taken to check these
trends?

THE MINISTER OF INDUSTRY
(SHRI SIKANDER BAKHT): (a) and (b)
Performance of Central Public Sector
Enterprises is reviewed periodically.
Public  sector undertakings  which
incurred losses during the last two years
i.e. 1995-96 and 1996-97, for which
period the information is available, are
given at Annexure [See Appendix 184,
Annexure No. 89]. A Satement showing
the extent of losses incurred by first 10
PSUs during 1995-96 and 1996-97,
cognate group-wise also given the above
Annexure.

(c) Steps taken to check the losses and
improve the performance include
professionalisation of Boards, periodic
performance review by administrative
Ministries, entering into Memorandum of
Understanding with the undertakings,

organisational and capital restructuring
including formation of joint , ventures,
technology upgradation, etc.

Import of used Tyres

*474. SHRIJ. CHITHARANIAN: I
SHRI GURUDAS DAS
GUPTA:

Will the Minister of COMMERCE be
pleased to state:

(a) the reasons for allowing import of
used tyres in India;

(b) the quantity of used tyres which
were imported in 1996-97 and 1997-98;

(c) how much used tyres will be
imported during the year 1998-99; and

(d) the reasons for which Government
are refusing to suspend or stop import of
used tyres?

THE MINISTER OF COMMERCE
(SHRI RAMAKRISHNA HEGDE): (a)
to (d) As per present policy the import of
used tyres is permitted freely only if the
per tyre c.i.f, value is US $175 and above
for buses, lorries and earth moving
equipment including bigger size vehicles
and light commercial vehicles and US
$25" and above for passenger automobile
vehicles including two wheelers, three
wheelers and personal type vehicles. The



